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Allanabad this the  //- 	day of   1999 

hon'ble  ivir. K. i. Nauyi, Member  

Viai Bahadur iviaurya 	 -Applicant 

By Advocate 4nri hakesn Verma 

Vers US 

Union of India and ut hers 	esponuenLs  

At_lv 0 cat e 

Uhil,gh 

LI_LIED111S_14.2_411.■1. Nagyi. Member 	) 

in U.A.No. 1419 of 1993 Vijai Bahadur 

Maurya Vs. Union of India and &Aber's, the applicant 

has filed this review application to recall the order 

dated 23.9.1999 on t he yround t hat t ne matt er is 9  cog-

niz abl e by Jivision Bencn wnereas it nas been decided 

by a Bencn consist lny  of Jinyle iViember. 

2. 	 M report was called from the reyistry 

and as per the registry's report, the matter is coy-

nizable by the ..division Bench and has beer; wrongly 
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lister before t he Jingle ivleinber Bench. 

3. 	 this matt er Was present ed in t ne 

registry on 01.10.93 and was cleared to be listed 

before the .zingle Member Bench where it was taken 

up on several dates presided by different dingle 

Members and was tinaily Heard on 23.9.99. aJuriny 

the course of arguments, neither learned counsel for 

the applicant nor the learned counsel for the respon-

dents has raised the point of cognizability and the 

judgment was dictated and delivered in the open 

Court. 

4. 	 Under pule 1:)4 of the t;.1-,. f. (hules of 

/Practice) 1993 read with Appencli)“via.). oi the nule, 

the matter is coynizable by the division Bench under 

item no, 9. 1 	,8  

ct-h 

5. 	 The review application is allowed and 

the or der dated 23.9.99 is r e call eJ. 

0. 	 The registry is directed -Co list this 

u.4t. before the division Bench. 

Member 

/M.M./ 
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